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THE CENTRAL' AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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0.A. 949/95, Ot. of Decision : 14-08-85,
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Smt. VeVs Suryenarayanamms
M« Pratap Singh

V. Rayi Babu

NeNs Prasad
M. Aa Jyﬂthi
M.5uarnalatha ‘ «s Applicants.

Vs

Tha tnion of India, Rep. by
The Seecr-tary, Dept. of Posts,
Nak Bhavan, Naw Delhi~1.

The Chizf Postmaster Ganeral,
AP Circle, Hyderabad-i.

The Postmaster (ensral,
Visakhapatnamd Region,
Visakhapatnam.

The Sr. Supdl., of Post offices,
Visakhapatnamd Division,
Visakhapatnamel.

The Supdt., of RMS,
RMS *y¥° Division,Visakhapégnam.

The Supdt., of Post OfFfices,
Ra jahmuntry Division,
Rajahmuntry.

Thz Sr. Supdt., of Post OPfices,
Prakasam Division, Ongols.

8., The 5r. Jupdt., of Post OPFices,
Yrikakulam QOivision, Srikakulam. .+ Respondents,
Tounse) for ths Applicants ! Mr. T.V.V.5.Murthy

Counsel for the Respondents

s

Mr. L) -\Sr %“‘N\Q\b\f;\
. CCnSE,

CORAM:

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)




Copy to

1. The 8gcretafy, Dept. of Posts, Dak Bhawvan, Union of India,
!

2. The|l chief Postmaster General, A.P.Clrcle, Hyderabad.

3. The| Postmaster General, Visakhapatnam Region, Visakhap%tnam.
1

. 4. The Sr. Supdt., of Post 0ffices, Visakhapatnam Divisioh,
‘ vigakhapatnam.

5, The Supdt., of RMS., RMS, RMS 'V! Division, visakhapatnam.

6. The Supdt., of Post O0ffices, .Rajahmundry Division, Rajah-
mundry.

7. The sr. supdt of post Offices, prakasam Division, Ongdle.

g, The Sr. Supdt of Post Offices, Srikakulam Division, i

srikakulam. |
9. One copy to Sri. T.V.V.S.Murthy, advocate, CAT, Hyd. |
10. One copy to Sri. N.V;Ramana, Addl. cecsc, CAT, Hyd.
11, One copy to Library, CAT, Hyd.,.

12, One spare coOpy.

Rem/= .
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0.4.949/95, Dt. of Decision : 14-08=35.
' ORDER

I As per Hon'ble Shri A.8. Gorthi, Membsr (Admn.) |

Heard learned counssl for both the parties.
Z2e - Jhe applicants were initially rqcruitzed and
worksd as Reserve Traingd p&QiJSthing/hmgtal Assistants
andluéré subsequently reqularisad as Poatdl Assistants,
Their claim'in this 0A is Por a dirsction ‘to the r 88pon=
dants té pay tham 9rcdu§ﬁ£uitf tinked Bonis (PL Bonus)
«  for 'thd period.that they Qérked as RTP Sorting/Postal
Assistants, . .
3._ Similarly situated empiuyeas approached tha
Tribunal énd filaﬁ.SEVErél-D&s uﬁich uarangllaued. It wes
thare?ara;just and réasoEabla tﬁat this DA is slso allowed
at the admission.stage iteself, as the spplicants are similarly
"sltuated to.those in. the' 0As which wers slrasady been dacidad.
4, ~Accourdingly this DA is disposed of with tg; directiong
to the fesunndants tb pay ' the applicants. PL Bonus providedi=
{(2) The applicsnts had putb;a=a%£=%£¥£=a$ service
as RTP Sorting/Postal Assistants for minimum 240 days
in mach year gnding 31st March.
(b) The amount of PL Aonus would be bassd on thejf
average monthly emoluments of the spplicants getermined
by dividing the total emoluments for sach accounting
year nf eligibilit? by 12.
{e) The payment of PL Bonus will be subject to the
conditions of the a;%a%t scheme governing auch payment.
S The respondents should comply with ths above
- directions within a pzriod of 3 months pfrom thas date of J

communicstion of this Order. No costis. e

_ 3

Member( Admn.,
Dated : The 14th August 1995. ol
(Dictatesd in Open Court) N -
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"IN THE CENTRAL ADMINISTA  TIVE ToT&ins-
HYDERABAD BENCH AT HYTSRABAD,
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HON'BLE MR. ALB. GORTHI, ATy
TIVE MERET

H€ I 1 ial 0 qu
JUDICTAL MEMERR,

QRRER/JUDGEMENT ¢ L

DATED : /4’/7 1995, .
- ak !

M;Axéaﬂmﬂ4%4h4maﬁ,-
0.AINO. ,?%q/?r-
;LQLAmhf~— ’ (w.P.NOif;“‘-~4~

ADMITTED aND INTERIM DIRECTIONSl ISSUED

LLQwED,

) DISPOSED OF wWITH DIRECTIONS.

DISMIZSED. \
DISNISSED AS WITHDRAWN

SSED FOR DEFAULT,

f
ORDERYD/REJECTED,

. NO ORDER as 7o C—IOSTS
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